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it, because we hear that the shop is going to
be closed for six months.

MR. SPEAKER: This was discussed
at the Business Advisory Committee mecting,
and we shall find out some time for discus-
sion of it,

SHRI P, K. DEO: Second point.
The Minister had give an assurance that they
would be bringmg the Lokpal and Lokayukt
Bill this session, I would like to kaow
when it would be introduced,

SHRI RAJ BAHADUR :
aware of it,

1 am not

SHRI P, K. DEO : On Friday, [ raised
this question and the Minis‘er said he had
taken note of 1t and it wou!d be introduced
this session, Thcre was also a question
about it,

SHRI RAJ BAHADUR :
not know ahout it,

I regret § do

oft wew fagrd el (warfaae)
Feay "ma, &9 4 g8 (@ € f w
FNE GAT T 456 12 A F € A
ggm, afz afqr & 98 v g @w
M A7 3 f5 =9 grad § #Had A
| X " A @ ager frar sy arfw
ag 99 & fgAra ¥ waAT H1A%q T |

EqN
gare g 8

2 Al AY 9EA T ff

S R TEEY : W GG A
g & (2 worea FY = gY AT

st aEw fagrdt sty : oo § v
angiwr & 7

o Tw WgT : g N g § el
s g fe 12 wen Y 5w @
Eiouid]
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O WEIAT : 9 Y GAIHE  TEAT
arfga 12 avea Y wawr w1 duA
geq &Y /13T |

SHRI P, K. DEO : Will the Minister
enquire of the Home Minister when he is
going to introduce the Bill on Lopal and
Lokayukt ?

MR SPEAKER :
point.

He has noted the

11.06 hrs.
FINANCE (NO, 2) BILL, 1971—Contd.

MR. SPEAKER : Further consideration
of the following motion moved by Shri Y.B.
Chavan on the 30th July 1971, namely @

“That the Bill to give cffect to the
finuncial proposals of the Central
Government for the financial year
1971-72 and to provide for the levy
of foreign t1avel tax, as amended be
passed,”

There are four names, and there are
50 minutes left,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I want to say a few word.

MR, SPEAKER : [ will call
Shri Vajpayee may continue his speech.

him.

ot wew fagdt arddy (varfeaw)
qegE AR, 4R ¥ § Fr wo A srw
3y S gg 1 & Ad mwwar 5
Finar 39 & goa g7 qw F vE ghard
ATRT B QU RW ¥H AT ¥ QEWT
f atner o 997 dar wfzgg ik W=
gfed & damr & gw foam o @ awk §
ag g¥ ¥ wifgy | waNg Baw @ AT
N ¥FT § iy aiver qw A @
TG & it wwrar & s av w2

wF fra atg A NT ¥ar 5 (AR v
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»& gx faorg 531 9% wavg wrfas
2, smifos § 3fa @ madm & e
9T fF Y A7E &1 A9 A8 smar oM
e, ...

faw =it (st amEw o @)
Ag @1 avar § afed wrded af
grar =g

ot wewt fagrd areddy  foa wdy
@Y ¥g @ ¥ fr wmwma a@t Aar
aifer . ...

weqw w-1@A w93t fAa"
fagmr av ¥ 19

of} srew fagrdt awddt  *7 1Y A
& @en w7 187 47 | ArRIq F fou fpar
geA g fr aggfan Y agar g
qigre efam @ &7 aF framer qm &
qAT 9T FATCF G FT A g7 7 By
g g Sirafas TR g &l
gW 94T &1 T(A K YIAT g7 |

=t amaw v wgwr  ofFarke |
AT UT T § ¢ @) w0 ST F) ogqr
qrAWFI § )

o} qrzw fagrdh Aoy 2@ Az
fr seiwa 21 faq gfre & 2ar @ar §
GATU ITWW GIHIT & FHIR K &1
a@r & Afea mnT @@ 9 TE AW
wnat g 5 g7 g 9T #) AW
wewgifagar ¢om ® § A AU W
g1ar @Wrnfa® & | gw g9 arvie 1 |ed
¥ AgA &1 gay swer fear R} fF
3 ¥ ¥ g qv 5 o A &)
srgmfar wew I A T gy qua g &
gt fs we w1 gg Wy a8 A
g g Mg A qiiga w21
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gart fag qver 3w w1 s ferg
gawaR T aa wAY g vafa gz qu
fo guT & s @re A & wfreg g g,
afra guagm N W § 6 @ ar
qae 2w & gagwA off forn & A &
fugrAl § faens »T <@ & oYv gw gawr
I 713 ¢ 1 g9 gafag aUeT w7
g7 TzA & & av oF a7 quer Aw
q#1 1 919 ) § AT auedn grany
3 fao ¢@ #1agdt 1 avy w7
/AT oy doeft @A A A agq 21 3@
YT &7 5fA=17 gg@ gF41 &1 fanq
24 @w & A guear gk fan fag ag
adY ¥ @ 9 AWET g% @ A%l § )
T g pH AT & yrwER §
gra @ A At ow YR 3w sEifan
R F1 qarAT 7T 39N ArfAgd g9
¥ meAFvor TV AE g & AT wTA
& MFga o «qafae glawT g ol
39 97 Frfy 71 woerfer A @t =anfgm

afdr & T B @A ¥ UF
T A AT 1 U5 TG FawAr @y
g W & @ o 9r mn
T AgA ¥ ara smar qar fEosf
MmaT6T 471 G 30 T8 1 78 A0
JAME T | AT T ATE F ATY FAET
Sfag &P o 41 wR A ], fga
% fa7 SW #1 WERE T ST A
AT FIT E A I§ YT W9 PHFEAT
gored, g Afad )

ot gigC qmA qat (Nam)  wga
a1 § % 7 atg @1 A7 waAnay A ?
L]

o gew fagd aERd  w1q "R
Hfad | & v g 5 50 &7 quza far
o | Afws mo £ 5w g § fs 9T
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awr ad sapnm qan P A A S
gam & fadld ag MU AT WA
ar AN U | FeT qg AT GAT Lo

o qee zow oWt SWD A e
¥ Far, wiTa 1A ar | 5 8% &1 A1
2 e

st sz Tagrd aona : w7 e
¢ fronmg g sw e)fad | AW wEE
T4t ¥ yv o @iy afwg fog ued Ox
ST TAT 49T AT9 IA @R YR 9%
AtgE 7 gR @@t g g It W
g AT AG FAT

st oW & qw A (74 fesd) R
Yoo gge ¥ U 9T w§ g W@
IgY F@T AT FE SME AT FE AW
ae ¥, 54 frew & A Af aOd a¥
TQydt ot F q@T r@er DA
g1 WAy T #1¢ A wA § g
Al wmy o T %y A

&t gw g mdw (dATr) AR
HA A AW A2, WA FT HAY
2y’

it qFe fagrdt AR A s
awa ¢ ag &g, gar wm ug
AFE A FEE I F AL 3T &) g
gIga 11 T€7 g7 M)

Wtow o sdtw w3 A, gc
¥177 377 41 gAT 397 g

off e fagrt mwddt . O A
971 GFAT A FH TG F AR AT
gigigew 41 famewid 1+ @y wEd
tr N & s Ofey ¥ owe
§ f w1 =g ifad
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wadiw wid a1 Ay e afeae
AR (sh o wgge ) H frEw w0
g fr 29 agd AF fad A
@t gE § awE ¥ T ¢ AR
7 wngafa § 1 (sawaw)

SHRI S. A. SHAMIM : If the law
provides that anybody can be hanged,
(Interruption) you hang Shamim and
Vagpayee

R wew fagd oM : Wy X
gifas AT 9T e aGear goo¥
afgw awg 9@t gm o

¥q a7 w1 O e 5390 fs Qg
afr & grrd aifaw wafa @, @ &0
se e owar wfey i & ey
tray araraw A wt fag ¥ serew
Ty &% faavor ¥ @wAar w1 9% W
g ¥ A oaaw ¥ ww F a§,
HEAWTA1 ] | T AXL B W gL &7
TETE Aol w6 g7 war onim
# I IT ¥ IWRA FFAT &, aW
fagzor & wg@ar oAt § oalk @wd
I 7€ {5 %37 gu W ¥ Y@ A1@ror gAy
g5y & fr o famr ward § gaar a4
T, A AT A I g
arfe ¥ am¥ | an7 @ AR q
avER A afas Afgar 5@ oy @

g% enar 3 5 9aw qakd gere A
VEUCIEN

& fam dt A Ffeng N wuw
gxar g | faser & arqeawar wiwe 69
AW T § 1 Uy gk gius
fvg oy & fed dmT A g, Adm D
Fat & a7 yoaT ®W TWAr A &
gt € fashy gqmear af &9
| AR ¥ w1 FgA qFT A
¥ g sfoark Faidy | qw ol
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# wuwen AT @ gwE N gy
g g s ot @1 fRdw fewr @
arfgd, . dfaem & weadia &7 @ vl
NfRgasar 5 a7 g¥ arg &
FIAT AIT @H Y AT, ¥E ¥
§9 9v Svg farde & wwwr ofed
fadg afefeafgal ¥ i fear e @war
8, dfeq &9f ¥ T wgAT Fw wSET
g ¥ %I WA AgY aar =ifgh
w9aTE €9 N w91 ¥ ST g3 e falig
afcfenfa &1 amat 777 & fod wega @
aY 3¢ &1 fady Ay faqr s @wan

g 91g a2 & A AW W oarRdl iR
gfa ®) SOAF S90Sy @R
Frat & g Fr amFwy aT@ gy |
& aft saar faw owd wEleT %@ &
&1 3% gEaq e AfET am Aw A
FNAAIE K =i qga St g | A
TS Y AT @Y w1 gfeewrn fawa
g€ T g 1 B9 gN 93T faear § TE T
AT A AT E W fFam @9 F@
2IE A oqrw W 4, 9w 5 wwrwan:
faar Seare aend,faar avafa Y afwaly
fod otr fam 9w ¥ gam faacw &
Y W WEIT1 TAEY qRA T AW
qaEAT aft @ asAry gw  Adar
g g%y &, Afsg WL W@ A
TN § @ wwr § A wgly agA
aifgh @t fogar eI §Sa W &5 7
T, 90 Y § g4

U T FOY) 9T gH WY SEE) w)
w § A gR way §fe faw oAt
AERY ¥ Y §AT TG A} 9T fawT
T g ¥ | Havag § fs o fag Sefi A
awrg ¥ Aty e § 9 WX gty &
il r fowr frw o & e e
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WY AR sRAEMF e  Afed
fs fom o 9w ot €, fow o
uFArTT ITE ;@A ¥ 1 aw faw A
fadt g7 modt qwt Ted § el
9T Far ¥ dfam @ o &, 9
AT FAX gfee & ww wwm ¥ W
ge gt g T ¥ &N Wit Ted w5
gaigg W g1 sTeTw & fer g
SR K smm g e ose # wfewd
t1wde age @1 sw g, Az &l

. FATY & e FANT FT qAS §, HE 9%

aY Fery Wisd) oM wgr U GiF sWar
FY Tz &N qE ey M7 AE 3 A%
amr FmAr g G om 3F 9
wamey ggel smid af 1 gfoa@d & &
Ray My s wg) o s o sw
gfear § K o v afgar § ) e Qe
¥ g4 Far & af Qv Afeaw FA 9T
W ag g3 F g

dnmar g fs faw ot afew &
@R gwd TfEr far g sw
I Fgr fr ag F9T TR a?
Faw Q1 dved ¥ f@ TER
FFC logg  wwQ Ry oww faw
fae Bt g } A }fF d¥wd N wWa
FHT Y 7T AGT L ) AT ISR AIH
#1§ IHEATIET A & T T O FF W
&) FrAr 9% Srar § O gar, sifea,
Freitg ¥ oY q97 o1 qwar g | wfeT ¥
araar wigar g fe Sae g F Ay
ag WNqT TG F@ A § )

weuR WERA : AT ) wef a%1 faman
g ?

o oY wew fagdt woddt 0 AT A
Fr a5 frwroar qear § @ a5 & ol
ot auy Fremmar Tear § 1 s faw ot
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(o wew fagrdy aiady)

&gy femw aar fwar § av g g
ST #T &, A7 SN T3 IT F 9T
gar % fa¥ yfoq waar wgd g Al
% %1f wnafa adt § 1 e Fag g
FTIXH, 1T AW A UIF T F AR
¥ o e ot 21 gy vzm [WH
are ¥ o7 &7 agfa ) T AT F a1
% §8 %qw T7 2@ # Fard 40§ WA
fae wY oY & ag o A8 #2375 98
faw®y g7, GERT g7, §A1T T g
&30 g 1 3T A qur g ¥ Fan
st afey | FE Al & ArAsl
¥ oqe 7w w0 1 AT S &f faw
Sy ¥ w1aT AW ¥ A9q FiAAT
§ qgr 339 YUAT SA@T AIAAT A 9
A IGY FT ATFIA, T H A GG 9V 1
g zfez & M WEW WA Ay
ATERAFAT |

a3 g § fr wleadid aqz &1 arer
R el Ag Zam agw Ay § 1w & faw
A A qF gEE A g § | WX
grdf M & aw § faed & fag
i@ wmutar @, @ uIEE 3y
oy W gy & gFAm 0%
@t wmi S gEN g, & @
wroifady & 4 &Y | 99 aF 37 7
FARAME ZIT & A3 ax ¥ fog a
T ¥ & ward w fawT feat qar @
2q ¥ fAOT A g ot staAr Y A
{4t 37 & o afvg fear r Asar 210
gnirsadsy s 5 g7 wif
ar §, 90 w19 F foq arg &, IT A
AL FHAT NI FAST §, AT AH E,
g0 AR ArFr IZE ¥ fog AT &
WO I AT $4g s, A
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dre aedfreas 9o % fod &30 arde
ark wumfadl & srrawa & agEl
aqoafy @1 fade ar e § wmgan g
5 fa=s 59 wgwT @ gEE aT IR
F fgar &7

*SHR1I T. V. CHANDRASHEKHA-
RAPPA VEERABASAPPA (Shimoga) : Mr.
Speaker, Sir, while supporting the Finance
Bull, I would Iike to make a few points for
the consideration of the Hon, Finance
Minister.

As per his cstimates, the defict in the
Budget for 1971-72 has now gone upto
Rs. 235 crores duc to certain  concessions
announced by him We have 1o see how
we can narrow down this  deficit to avoid
inflattonary pressures on our economy. For
this purpose Giovernment have to exercise
strict  control  over expenditure and have
better financial discipline,

At picsent, Government have invested
about Rs, 4000 crores in the various pubiic
undertakings, Unfortunately the return
from the investment is only about 49, A
large majority of them have been incurring
losses year after year. Government should
instituie a thotough inquiry into the working
of these units and take stringent and
cffective steps to make them economically
viable units by augmenting production
thereby getting them out of the red.

As per official estimates, the income
tax arrears alone amount to about Rs 500,
crores, ‘There are about 4000 individual
cases with arrears of income tax amounting
of more then one lakh each, They are ail
rich industrialists concentrated in the cities
of Bombay, Culcutta, Madras and Delhi,
Government should take stringent measures
to recover this amount as quickly as
possible,  If even half of the estimated
amount of urrears of income tax is recovered
during the current year, the existing deficit
of Rs. 235 crores would be wiped out,
The cxisting laws are comprehensive enough
to take stringent measures against the
income tax evaders and defaulters, but they
are not being strictly enforced. Hence the
tax collccting machinery should be stream-
lined and strengthened and the income tax

*The original speech was delivered in Kannada, v
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officere should be held personnally responsi-
ble for the non-rccovery of tax as the
accumulation of arears is mainly due to
their laxity. I would therefore urge the
hon. Finance Minister to take action
against such delinquent officers, 1 would
also request the hon, Finance Minister to
take a personal interest in the matter,

Lastly I would like to state that there
is great scope for cffecting economy in non-
Plan expendiiure, At present the Govern-
ment is spending heavily on non Plan
projects under this head. By reducing the
infructuous cxpenditure through enforcing
a strict financial disciphine in the sphere,
it would be possible to save funds for
devclopmental purposes. For instance use
of imported staff cars by the Ministries
which have been obtained through 8. T, C.
should be stopped  Like wise there are
many avenucs where such avoidable expen-
diture could be done away with,

If these sugges'ions of mine are heeded,
it would be possible for the Government to
wipc out the deficit befote the next budget
and have a surplus also, Otherwise the
deficit would be increasing year by year
with the various problcms facing us.

I sincerly hope that the hon. Finance
Minister would take suitable steps in this
regard. With these words 1 conclude,

*SHRI J. M. GOWDER (Nilgiris) ;
Mr, Speaker, Sir, 1 am grateful to you for
giving me an opportunity to say a few
words at the third reading stage of the
Finance Bill.

Sir, 1 am unfortunalely unable to
entertain any hope that through this
Finance Bill, which gives legal backing to
the budgetary proposals of the Central
Government, the Government will be able
to usher in an era of egalitarian society in
our country. When the ruling Congress
Party hurried to the hustings early this year,
from the ordinary Congress worker at the
lowest lovel of the organisation to the
Prime Minister at the top, everyone while
requesting the.people to cast their votes in
fovour of the ruling party, assured them®
that once they were seated in power they

SRAVANA 9, 1893 (SAKA)
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would immediately and earnestly work for
the removal of economic disparities and
for ensuring economic equality which is the
foundation for buillding a truly socialistic
society. Now the gteat Elections are over
and the ruling Party has romped home
with an overwhelming majority. It has
been bestowed with the people’s verdict to
rule the country according to the assurances
given to them during the elections.

If you analyse the provisions of the
Finance Bill and the  accompanying
Budget proposals, you will find that the
Goveroment have not proposed a singal
positive step to translate their promise to
the people into action. The attitute of
the Government seems to be that what is
there for them to do especially when the
eleciions have returned them to power for
a term of five years. 1 may be permitted
to state that intoxication of absolute power
has led them to adont this supine
attitute.

You pre aware Sir, that during all these
years the r.ch  are becoming richer in  our
country. 1 will give you an example to
illustrate my point. In the year 1963, the
total capital investment of Birlas was Rs.
290 croies. But 1t has gone upto Rs, 510
crores in 1967-68. In a short span of four
years, one individual has been enabled to
incrcase his capital by Rs. 220 crores,
What have the Government done to curb
the unhealthy growth of monopoly capital in
our country ?

Forgetting this for a moment, if you
look into the activities of the Govern-
ment, you will find that, in order to perpe-
tuate the memory of Mahatma Gandhi,
they arc going to acquire the Birla House
where a memorial to Mahatmaji is proposed
to be put up.  The nauseating part of this
proposal is that the Government intend
giving a compensation of Rs, 52 lakhs to
Birlas, For Birlas who was pitilessly
exploited the country for four years and
enhanced their capital by Rs, 220 crores
If you give Rs, 52 lakhs, what will be
the reaction of the poor peopl@? Have the
Government cver given thought to this
question 2 Will the Birlas go dowa the
drain if they are not given this amouat of

*The Original Speech was delivered in

Temil,
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Rs, 52 Jjakhs as a compensation to their
House which was sanctified by the Father
of the Nation ?

If the Government are going to proceed
on this path, I wonder how many decades
they will take to raise the standard of living
of our countrymen. 1 also do not know
how long they will dilly—dally with their
programme of nationalising the monopoly
industrial concerns which are being worked
against the interests of the nation.

Instead of initiating action for arresting
the growth of monopoly caprital in our
country, the Finance Minister has thought
it fit to tax mauda and coarse cloth, the
commodities of common man. The very
idea of taxing such commodities which are
consumed by common man is obnoxious to
me. Only when the whole House, irres-
pective of party affiliations, was up against
him, he agreed to with draw thosc taxes.
1 am tempted to think that bevause during
the elections the common mun was on the
lips of high and low in the ruling party, the
commonman's commodities perhaps came
to the forefront in the framing of Cen ral
Budget. The poor people have been paid
back in the form of taxes for reposing
faith in the ruling party. With this approach
to the problems of pour people, how long
this Government will be able (0 rule the
country ? If the Government continue to
neglect the basic problems of common
people, 1 would like to warn that there Is a
limit even to the assinine paticence of poor
people, If they are continued 10 be harasscd
by thoughtless policy of the Government, the
Government will have to reckon with the
day when they will rise in revolt,

Tor two centuries the British ruled this
country with their iron fist and swindled
the country’s wealth for the prosperity of
their homeland. The people ultimately
rose up as ooe man and the tumultous
QUIT INDIA movement forced them to
leave this country for good. I am sorry
to state that the Congress Government in
some respects behave much worse than
predecessors. The Government policies
smack of imperialistic overtones 1 have no
hasitation in saying that the people will in

[
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no time throw this Government into the
dustbin of history, as they had done it in
the case of British rulers, 1 would appeal
to thc Government not to precipitate this
kind of unceremonious exit by their policies
lacking in far sightedness. Pleaso do not
neglect the interests of poor people,

The Government get enormous amounts
of foreign loans. 1 would like to ask : are
these moncys spent properly in this count.
ry 7 The people have given the Government
the strength of a giant, The Government
are in the supreme position of enacting any
kind of legilation for the welfare of the
people. They have more than required two-
thirds mojority for amending even the
Constitution. But, what do we sce ?  Are
they directing their energies in the right
direction ? Nu. All the while, the Centeral
Government are concerned with how to
topple a State Government which is in the
hands of an opposition party. Take the
case of West Bengal, Bihar, Uttar Pradesh
Punjab, Gujirat and Mysore, In Mysore
Statc, during the -elections to Parliament,
the ruling Congress Party got all the seats
they contested-—100", return, Still, the
Central Government successfully ousted the
State Government ruled by an opposition
Party and the Presidential rule has been im-
posed. It seems that the Central Government
are determined not  to allow any opposition
partly to have an opportunity to rule a
State even if the people of the State do not
Lesitate to return such a  party to power.
How do  you expect democracy to
flourish in our country ? Is there demo-
cracy oy ceniral autocracy in our Country ?
The ruling party wants to perpetuate itself
in power for ever with the consequence,
even though we are committed to the
establishment of a democratic socialist state,
the smalicr parties are nipped in the bud,
What happens after the State Government
are thrown overboard ? Immediately, mind-
term poll is ordered, irrespective of colossal
expenditure involved in  that. You are
aware that we requirc lakhs and crores of
rupeces for conducting mid-term  polls,
Whose mony the Central Government are
spending for satisfying their whims and
fancies 7 It is the people’s money and the
foreign money they obtain on behalf of the

®people. 1 would say thet Government are
playing with fire and it may not be long
they will be enveloped in that, .
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Shri, 24 years after the British left this
country, 24 year afier onr Independence, we
are still in the stage of talking about the
necessity for establishing a socialist society
in our country. Are the Government trying
to practise what they preach ?  Have they
ever tried to assess the temper of the people
when the commonly used gouds are taxed
disproportionately 7 As was pointed out
by my hon, friend, Shri Vajpayce, the
people have stayted using Pressure Cooker
and immediately it has not come under
heavy taxation. The hon, Finance Minister
has not conceded the unanimous demand of
the Mombers to withdraw this tax on pres-
sure cooker. Is this the way to raisd the

standard of living of our people ? What is -

the tax incom: that the Goverament
are going to get from the pressure cookers ?
It is a palty sum. Similarly, vacum flask
has taxed in this budget. This is used by
the low-paid employecs in the Government.
They curry cooffee or tea to their place of
work as they are not able to have it from
outside. The lower division clerks and
upper division clerks use vacuum flask,
But that has been taxed. Such taxes can be
casily avoided, if the Government try to
exercise economy in administerative cxpendi-
ture, which is top heavy for a developing
country,

1 have no ojection (o the taxation pro-
posals of the Government, But the Tax
burden should be placed on the shoulders
which can bear, You impose heavy taxes
on the capitalists and monopoly industria~
lists to raise your resources. The Govern-
ment have been empowered by the people
10 nationalise monopoly industrial concerns.
The primary motive of the Government
should be to give relief to the poor people
who are in perennial distress, Instead of
constantly engaging in the game of toppling
State Governments, if the Government
begin to cogilate over the prublems of hte
poor peaple and try to lift them from the
quagmire of poverty and penury, then they
have the legitimate right to rule the Coun-
try; otherwise, the people will condemn
this Government to eternal ignominy. Witk
these few words, 1 conclude.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, what is the performances
of this Government ? It we start from one
end et be Jook at the country’s dobt—parti~
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cularly the foreign debt. There are con-
flicting figures. We hear sometimes 800
crores ; sometimes we hear 1,000 crores,
But this much we know, that every individual
Indian, whether he is aged one day or 90
years, is a debtor to foreigner to a the tune
of Rs. 20 to Rs. 30, That is the perform-
ance of this country in the last 23 years.

This foreign debt is going to kiil us, 1
know, last year you had been paying 42 per
cent of your entire export earning as interest
and servicing charges of the foreign monsy
in this country, That is going to increase
gradually and in course of time, as Mr,
McNamara, the World Bank Chief, had
said, it could even touch the extent of
100 per cent, Shri Chavan should tell us
when he replies what are the things they
have don¢ to prevent some of these evils,

From the very day 1 came to this
House in 1967 I have been nattering about,
to put it colloquially, or talking about this
underinvoicing  and  overinvoicing. This
country loses nothing short of Rs. 400
crores to Rs, 500 crores in foreign exchange
every year  Not only is the loss in foreign
exchange but the ioss is also in the shape
of internal revenue, payment of dividend to
shareholders, tax to the exchequer and
payment to workers.

They have been resisting it and giving
all sorts of fanciful figures. 1 am glad to
see that Shri Ganesh has now given to us a
figure somewhere near the mark He has
admitted that underinvoicing and over-
invoicing totais about Rs, 400 crores a year,
I am saying it is more than that,

We have even detected overinvoicing to
the tune of 150 times, notl per cent. An
invoice of leather, which was valued at just
a little over Rs, 1 lakh, was iInvoiced at
Rs. 1,49,00,000. So, it is 150 times over-
invoicing  Similar is the case with undes-
invoicing.

You cannot disturb them becau;e your
foreign monopoly masters will be angry and
yo will be thrown out of power. So, you
allow them to plunder this country, That
is why you have brought this country to this
condition today. "
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Shri Morarji Pesai, when he was Finance
Minister, had spoken about sctling up
detective agencies in ports of shipment and
in  different  countries, An elisborate
machinery was talked about. I talked to him
in the lobby becausc 1 am very much
interested in this, But so far they have
done nothing to make a physical verification
of the material and the value, Undcriavoic-
ing and overinvoicing is done on various
counts on cash, on quality, on quantity, in
every sphere. I can sit with Shri Chavan
if he wants to know more about it.

SHRI YESHWANTRAO CHAVAN
You are weicome,

SHRI JYOTIRMOY BOSU: What
about the financial condution of the States ?
In the last 23 years on the auithory of this
Constitution and the performance of the
Central Government, the terrific  over-
energetic action of the Cenltral Government
ia controlling the ecntire economy and
finances of this country, they have made the
State Governments nothing  more  than
municipal offices.

1 will quote from a very recent guotation
from the Hindustan Stundard dated the
23th July in the year of Grace 1971, It
says ;—

“States’ debts to the Centire stood
at Rs. 6,342 59 crores at the end of
March, 1971 rising from a mcre
Rs. 62 crores in the first fiscal year
after independence.*’

What have you done to the States ?
This is a country which is a federation of
States. If the States are debtor to the
Centre to such an extent and if the Centre
in return is a debtor to the world and the
people cverywhere, the whole picture is
very, very gloomy, It shows your class
character. It shows to whom you owe your
allegiance. It shows your efficiency and
perforthance, which is very, very miserable.

Just now Shri Vajpayee had talked affbut
Shri Golwalkar. 1 did not want to butt in,
but since this is a very in‘eresting maticr,
1 would $ay that his cadre at the botiom
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does not know that there is an undercurrent
of friendship between the leadership that
side and Shri Golwalkar. Otherwise who
will accept it that Mr, Hansraj Gupta who
was ariested afier Gandhi murder and who
only the other day in Delhi, in a public
meeting, said that communists should be
sent to Russia and Muslims to Mecca has
been given Padma Bhushan.........

SHRI ATAL BItIARlI VAJPAYEE ;
That is not correct.

SHRI JYOTIRMOY RBOSU :
dispute it. There is a great under-current
of friendship. We know these things. The
cadre docs not know  T.et the cadre know.
So, the quarrel is superficial. We do under-
stand it

You can

Now, Mr. Vajpayee talked about levies
on the common man for meeting additional,
supplementary, budget that may come. |
want to ask M, Chavan, where is (he
common man nd wherefrom are you going
to find moncy ?  In this country, the more
1 am seeing as a Member of the Unemploy-
ment Committee, I am getling wondersiruck
and T can tcll you, every third man is
unemployed in some form or other partially
or wholly. Who is going to pay 7 You do
not want (o touch the corporate sector,

About incomea-tax arrears, the monopoly
masters of the ruling party, those who have
becd given sackful of money to come back
to power, those who have kept them in
power, owe to the public exchequer nothing
short of Rs. 84l crores, I am uoting from
the Report of the Comptrolter and Auditor
General of India for 1969.70 about gross and
net tax arrears as on 31st March, 1970 which
contains startling  staustics. The report
reveals that the gross tax arrears amounted
10 a staggering figure of about Rs. 960 crores
of which 82 per cent was due to tax arrears
on personal ani corporate income, What
is your class characler ? What is it that
you want us to believe ? You want to
impose a levy on the poor ?

MR. SPEAKI:R : May I request you
not to treat the other side as in the dock ?
You address the Chairin a parliamentary
form,
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SHR! JYOTIRMOY BOSU : 1 stand
corrected, May I, through you, Sir. ask
them 10 tell us convincingly what is their
class character when they have allowed these
defaulters Rs, 860 crores of tax arrear which
are to come from personal and corprrate
sccior 7 They want to tax maida and pres-
sure cooker ; they want to tax soap and
coarse cloth But Rs. 860 crores cannot be
touched.

If they have to get money, 1 strongly,
suggest thalt first of all they should get most
out of the corporatc sector, then the export
of raw materials like iron ores, etc. You
must consider to raisc the exemption  limit
because, by your performance, the cost of
living has touched the sky. A man drawing
Rs. 700 a month 1s nothing at all. Hc can-
not buy two meals for himsclf and a family
of three. Mr. Chavan, you know better
than I do.

What is the class character of the
Government ? They talk of socialism in one
breath and go before the Car  Prices Com-
mission and plead for cnhancement of car
prices for Birlas. | am talking about the
present ¥ ducation Minister who has becn
all along pleading for the Birlas before the
Car Prices Commission 8o that car prices
are enhanced .

What are these foreign monopolists and
Indian monopolists doing ? One single
British company had a turn-over of Rs, 170
crores in one year controiling the entire
tobacco industry. You want to allow ex-
pansion. They have becn producing more
than their licensed capacity. Again, 10 one
of the subsidiaries, the Wazir Sultan Tobacco
Co., because they are heavily subscribing to
election funds, you want to increase the
licensing capacity. That is what it is, That
is your samajwad.

You have been talking about demone-
tisation.

Baut they dare not do it because if you
go for damonctisation, your Purty office
will all be closed dJown and moncy would
not come. What you have got in the last
elections-Rs. 50-60 crores--that has all come
out of block money. So, demonetisation is
out of question.
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MR. SPEAKER : The hon,
time is up.

Member's

SHRI JYOTIMROY BOSU : Sir, I am
the principal Oppuosition Member. 1 would
require another ten minutes,

MR. SPEAKER : No, no. I told the
House in the very beginning that the se-
maining time is 50 minutes. It is already
over and the Minister  will take 10 or 15
minuics. How much time will you require?

SHRI YESHWANTRAO CHAVAN :
It depends on the speeches.

SHRI JYOTIRMOY BOSU : 1
down 1if you want.

will sit

MR. SPEAKER ¢ Only two or three
minutes more All  Parties had exhausted
their  tme. The time was left with
therr Parties. They have taken much more

time than allotted.

SHRJ JYOTIRMOY BOSU : You are a
Congressman. ...

MR, SPEAKER :1 was. I fought on
it but I am not a Congressman while sitting
here. Qutside, I am.

SHRI! JYOTIRMOY BOSU : I make an
appeal. I have to speak slowly, not in my

usual speed. Thatis why 1 want a little
more time,
Why is there this rising cost of living

to-day ?

1 have been talking to one of the pro-
ducers. Quite often he travels in trains or
planes. So, we talk, The man said, ‘I had
to part with Rs, 5 lakhs In lieu of that I
have got some concessions before the elec-
tions.”

AN HON, MEMBER : Who
man ?

is that
SHR! JYOTIRMOY BOSU : 1 cannot
say.

SHRI ATAL BIHARI VAJPAYEE:
What type of concession did he get 7



23 Finance

SHRI JYOTIRMOY BOSU: Wait a
minute. He is a business man in the pri-
vate sector. He wants his moneyv back with
compound interest. As a result, the cost of
living goes up, Who does not know.

What happened to steel 7 The cotrol-
led price of steel in the mrrket is Rs, 800
per tonne, What is the controlled price
of steel sheets ? Rs. 1200 per
tonne. But it is selling in the market at
Rs. 3000, 3600, 4000 and 4500. The cntire
money is not devoured by the producer or
the middle man alone. A little of that came
here also, So, he has been justified.

You go to Ludhiana. Mr. Speaker, vou
should know also. The woollen merchants
of Ludhiana are grumbling. They h-ve boen
made 1o pay 49 lakhs of rupees, { have pot
phone calls, 1 have got letters  So, natu-
rally, 3X40-120 lakhs they would iike to get
back. Who will pay that ? Mr, Jagannaiha
Rao goes to buy a putl-over, So he has
to pay more for his pull-over not Mr.
Chavan.

What about the bakshees of mini  steel
plants to the private sector ? Your Indus-
trial Policy Resolution said that the iron
and steel industry should be entirely in the
public sector. But you have forgotten about
it. Your resolution of sot giving fertiliser
licences to private sector in the Fourth Plan
you have forgotten about it. What is it
for 7 For love, love of the moncpolists,

Then the Rs. 40 lakhs scandal of the
State Bank of India. It 1s the left over, the
residual deposit money out of the Rs. 60 70
crores, The strong room of the Siate Bank
of India was usod. Poor Nagarwala, | am
told, is an excellent Central Intelligence
man, As it is a court case, I don’t want to
say much about that.

Had it happened in a civilised country,
had it happened in  Britain, the Mimstry
would have been compelled to make a clean
breast of the whole thing or resign, This is
a clear case of fraud. This is a clear case of
dishonest ahd black money. This is a clear
case on the part of the Government and
the Prime Minister...(Interruptions) Mr.'
Chavan took only 20 days to reply to the
simple letter regarding procedure because
books of accounts had to be cooked,
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I have been a com-
So, I knew

We know these things.
mercial executive in my life.
how things are done,

MR. SPEAKER : May I tell you, the
casc is in the court ?

SHR1 JYOTIRMOY BOSU : Sir, I have
not said a word about the casc; 1 say
about Mr. Chavan. We have scen the trial
Sir. We have seen the trial for two minutes.
Now I talk about another trial, the trial of
the owners of Basumati, A sitting Member
of this House, a former Law Minister was
caught with 22 lakhs of black money earned
But he was a Law Muinister; a Congressman.
A CBI «nquiry staried in May 1968, 1969
to 1970 gone ; 1970 to 1971 also has gone ;
the equiry is still not completed, because,
the man cannot bs exposed. He is still
voting for you and so he cannot be exposed.
We are speaking so much about raid on
lockers, Mumnisters’ corruption and all that.
We want to know this, Mr. Chavan must
give us a categorical reply, What happenod
to Mr. Sukhadia's case. We want to have
a categerical 1eply. May I know 1f you have
taken action in the case of racket of the
brother-in faw for Shri Bali Ram Bhagat
and somebody else ?

MR. SPEAKER : No name should be
given. There is & procedure to be followed
in the House,

SHRI JYOTIRMOY BOSU : I withdraw
the name. (Jnterruption)

MR. SPEAKER : Order, please, May
1 request you one thing ? There is a pro«
cedure in the House, if you give names you
shnuld give advance notice, Without that if
you give name, the person is not here to de~
fend himself, There are certain rules and
procedutes laid down here. You say
someihing and then say, ‘1 withdraw the
name’. But, you mentioned it. Tomorrow
somebody else will come on you and on the
others,

SHRI JYOTIRMOY BOSU : 1 have
already sent it to your secreturiat, 1 have
got paper cuttings ; I will send them to you
on Monday, If you see them, you
will be satisfied. Then, Sir, in West Bengal,
what happened ?
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MR, SPEAKER : May | remind you
that this is the Third Reading of this Bul ?

SHRI JYOTIRMOY BOSU: We are
giving the money herc. West Bengal is
faced with the acute problem of encmploy-
ment to the greatest extent, Yet, in the
Plan allocations, it has received the lowest,
I am quoting from a Congressman-owned
paper. The per capita per hecad allocation
made at the national level was Rs. 61
for the period 1908-69, but in this regard,
for West Bengal, that amount is only
Rs, 38. West Bengal 1s the worst sufferer
because of unemployment. Then about

stec! what happened? West Bengal demanded,

1,23,000 tonnes of steel for their industries ;
they were given only 14,530 tonnes of steel,
not more thun ¢ per cent,  Yet, Mr. Chavan
is shedding bucketfuls ot crocedile tears ali
the time.

About Bangla Desh much has been said;
I dom't want 10 say much. On the one
hand they are using the police for beating
up the people, the common man, the staiv-
ing population. On the other hand they
are repressing the police, They have even
dismissed (8 Delhi policemen. Mr, Chavan,
when he was Home Minsster, clearly and
categorically said on the floor of the House
that no vindictive action will be taken,
no repressive action will be taken. Bat
you have done this, Today what are you
doing ? You aie bringing up another set
of people, the CRP, who arc beating up
foteigners in Connaught Circus, 'This 1s
pour administration...

MR. SPEAKER :
to conclude ?

May I request you

SHRI JOYTIRMOY BOSU: I am
just concluding in half a minute. In
Calcutta, what is the police domg? They
had arrested three persons under the PVA,
They happened to be the staff of a cancer
hospital at Chandernagore,  Then we
brought pressure on Government and told
them that they could naot do it, because those
three people had not done anything and the
hospital had to be closed because of them.
Then, they were released. Now the Police
havg come to the main hospital in Calcutia,
the Chittaranjan Cancer Hospital at Bhowani-
pur where 15 policemen had trespassed and
forc{Bly got inside, They wanted to break
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the lock of the cobalt therapy room, It
is a very risky place, because of radio-
aclivity apprehension. There is leadsheet
covering the whole room, the ceiling and
to the walls, They wanted to open it
and force their way in. They then went
to the lady doctor or house surgeon's
rooms, and focussed their torch there at the
time of dawn and so on. This is what is
happening in West Bengal today.  They
want to rehabilitate themselves with the
help of the police bullets and the police
bayonets, 1 say, let them come and face
the people, and face through the elections,
not by toppling and horse-trading and
police bullets because these have ruined
them and will ruin  them further,

MR. SPEAKER :
Finance Minister,

Now, the hon.

SHRI S, M. BANERJEE (Kanpur) ;
Could we have two or three minutes ?

MR, SPEAKER : We have
gone much beyond the time allotted,

already

SHRI S. M. BANERJEE ;
spoken from our party,

Nobody has

MR, SPEAKER : They have spoken,

SIIRI S, M, BANERJFE : Nobody has
spohen in the third reading.

MR, SPEAKER : All the time was
taken together for all the stages, In fact,
his party got double the time to which it
was entitled,

SHRI 8§, M, BANERJEE : Nobody has
spoken 1n the third reading from our party,

MR. SPEAKER : The total time was
allotied to all the parties for all the stages,
and his party has already got double the
the time allotted to it,

SHRI! S. M. BANERJEE : Some time

- .
should have been given to me aiso as repre-

senting a party in this House,

MR, SPEAKER : His party got double
the time, I am sorry, He can make it up
some other time,
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SHR1 S. M. BANERJEE : There is not
going to be another Finance Bill after this,
At least, you can give two minutes to Shri
K. C, Panda,

MR, SPEAKER : I am sorry. There
is no time Icft now for anyone, The hon,

Minister,

THE MINSTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): 1 think
that most of the points that were raised at
the stage of the third reading were raised
either at the time of the general discussion
of the budget or at the consideration stage
of the Financial Bill,

Shri Atal Bihari Vajpayec brought in the
issue of Bangla Desh. There is enough
controversy over it, and I do not think that
1 should add my own to the many state-
ments already made on his side or on our
side. 1 can onaly say that this is an issue
on which we should stand as one nation and
not as a party and party differently. I
think Government have taken a position
which represents the real nationalistic spint
of India, No one should try to look at the
problem in the intcrests of his political
party. I agree that there can be differerces
of opinion on emphasis. 1 can understand
that, because is an issue on which there can
be differences of emphasis, But the question
is whether any political party should make
it a point of agitation, 1 quite understand
his intentions that he does not want to make
it a communal issue, but mere good intenions
never help anybody., Sometimes when these
things are allowed to0 go on in an agitational
form possibly they take ugly turns, The
hon, Member has got muny experiences of
that type 1 do not want to speak more on
this,

As he has said, the responsibility of the
exrendit. re on refugees is a lieavy one, and
the couniry certainly will havey to be
preparcd Jfor ceriain sacrifices and a certain
economic discipline, I think that the
Rehabilitation Ministry will have 10 com
forward for a sizable amount by way o%
Supplementary Demanus for Grants, Buat
that does not meant that Government are
thinking of toming torward with a supple-
mentary taxation, 1 do not want to <pread
that sort of rumour and fear and allow the
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antisocial elements to take undue advavant-
age of it. Possibly, we shall have to think of
other methods, such as effecting cconomy,
making a more vigorous attack on the
problem of arrears and trying to collect
more monev, and many other things will
have to be thought of, We have to deal
with this problem as it comes, because it is
a continuing problem, and so, it will have
to be thought of as it comes.

SHRI JYOTIRMOY BOSU :
arrears arc incre sing every day,

The

SHRI YESHWANTRAO CHAVAN:
That is a fact of life. All of us want to
deal with this problem  We know that the
problem cannot be spnored, We should try
to make the utmost effort with the co-
operation of the people. [t is here
this  Cooperation 1s needed. It is no use
{rying to find out what the class-character of
this government and this party is. 1 can
tell him the cluss character of this party is
this : this party stands for the real down-
trodden people of  India, and we really
want to sce that ultimately their progress
takes place. Recally speaking, we represent
the real socialist urge of the people of India
(Interruptions).

12}hrs.

SIRI JYOTIRMOY BOSU :
through acton,

It is seen

SHRI YESHWANTRAO CHAVAN :
Certainly through action. We have taken
positive steps in this Budget itself, If he
wants merely for the sake of rhetoric to ask
me what the class character of my party is,
could 1 ask him acounter-question—1 hope
he does not get ungry-—‘what is the national
character of your party?* (]nterruption.\).

SHRI JIYOTIRMOY BOSU :  Our class
character is all clear ; it is shown through
our actions (Jnter s uptions).

SHRI B. N. REDDY (Niryalguda) :
Your class character is' seen through the
influence exercised on you by foreign powers,
particularly the American imperialists,

SHRI YESHWANTRAO CHAV-AN:
1 am glad that their party, as seen from
neWSpaper reports, are also agreeing to see
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that no violence is perpetrated. 1 hope they
mean what they say. This is all I can say
at the present moment.

I know the taxation proposals certainly
create a feeling of harassment. But the
taxation system in our country is such. We
will have (o have a long-term view of the
taxation system. But as thiags are, you
have to take certain realities into account.
Unfortunately, the base of the direct taxation
system is very narrow ; it has got to be

broadened. That can be done only through
increases in industrial and agricultural
production. This sort of an irritating basis

of indirect taxation in which one is compel-
led to make a choice of certain items is
inevitable at present, Some of these items
do have some effect on the middle classes.
They have to bear the burden of it.

SHRI R. D. BHANDARE (Bombay
Central) ; Effect on bachelors.

SHRI YESHWANTRAO CHAVAN:
Naturally, whatever affects individuals affects
them also ; bachkelors are no exception.

SHRI JYOTIRMOY BOSU ;
on indirect taxes.

You live

SHRI YESWANTRAO CHAVAN: I
have made an effort to see that most of the
items consumed by the common man are
excluded, as far as possible. Even then
there were certain items which I could not
exclude altogether,

Yesterday a question was raised about
concession in respect of the pressure cooker.
1 assured the House then that I would give
consideration to that, not at the second
stage, but later. In deference to the wishes
of hon. members, I have decided to reduce
the duty on pressure cookers from 20 per
cent to 10 per cent advalorem. A separate
notification to this effect is being issued.
1 hope bachelors will be at least 50 per cent
satisfied (Interruptions).

SHRI ATAL BIHARI VAJPAYEE : He
is an experienced bachelor,

MR. SPEAKER : It
effort to please housewives,

is an innocent

R
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SHRI YESHWANTRAQ CHAVAN : It
is really speaking, in deference to the wishes
of the housewives of the couniry as a whole.

There were certain questions raised about
—-over and under-invoicing. This is, no doubt,
a very serious problem. 1 may mention
that we have received certain recommenda-
tions from the Committee which went into
it. On the basis of those recommendations,
we will be coming forward to amend the
Foreign Exchange Regulation Act which
possibly will give us some solution ; I can-
not say it will give 100 per cent solution,
because these are matlers which, really
speaking, cannot be solved to everyone's
entire satisfaction  (Interruption).  Shri
Jotirmoy Bosu need not interrupt. 1 have
accepied his offer 1o discuss with me. We
have to make a common effort. To this
end, whatever suggestions come from what-
ever quarters are welcome,

MR. SPEAKER ; The question is :

“That the Bill,
passed.”

as amended, be

The Lok Sabha divided :

Division No. 16] [ 12.10 hrs

AYES

Afzalpurkar, Shri Dharamrao
Ambesh, Shri

Awdhesh Chandra Singh, Shri
Babunath Singh, Shri
Barman, Shri R. N.
Basumatari, Shri D.
Bhandare, Shri R, D.
Chanda, Shrimati Jyotsna
Chandrashekharappa, Shri T. V.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Yeshwantrao
Chawla, Shri A. N.

Chhotey Lal, Shri

Daga, Shri M. C,

Dalip Singh, Shri

Deo, Shri S. N. Singh
Dhusia, Shti Anant Prasad
Doda, Shri Hiralal

Dumada, Shri L. K.

Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Godara, Shri Mani Ram
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Gogoi, Shri Tarun
Gohain, Shri C, C.
Ishaque, Shri A. K. M,
Jadcja, Shri

Joshi, Shri Popatial
Kailas, Dr,

Kakoti, Shri Robin
Kamakshaiah, Shri
Karan Singh, Dr,
Kasture, Shri A. S.
Kaul, Shrimati Sheila
Kedar Nath Singh, Shri
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Lakshmikanthamma, Shrimati
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Maurya, Shri B P.
Minimata Agamdas, Shrimati
Mishra, Shri Jagannath
Munsi, Shri P. R, Das
Negi, Shri Pratap Singh
Pahadsa, Shri Jagannath
Pandey, Shri Damodar
Pandey, Shri K. C.

Pant, Shri K. C.

Partap Singh, Shri

Patil, Shri E. V. Vikhe
Patil, Shri S. B.

Patnaik, Shri J. B,

Peje, Shri S. L.
Pradhani, Shri K.

Raj Bahadur, Shri

Ram, Shri T,
Ramshekhar Prasad Singh, Shri
Rana, ShriM B

Rao, Shri Jaganath

Rao, Shri Nageswara
Rao, Shri Pattabhi Rama
Rathia, Shri Umed Singh
Reddy, Shri K, K. Rami
Reddy, Shri P. Venkata
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Satpathy, Shri Devendra
Sethi, Shri Arjun
Shankaranand, Shri B,
Sharma, Shri A, P,
Shgrma, Shri Madhoram
Shastii, Shri Shivpujan
Stienoy, Shri P, R,

JULY 31, 1971

Shivnath Singh, Shri
Singh, Shri S. D,
Sinha, Shri N. K.
Sohan Lal, Shri T,
Tiwary, Shri D N,
Tomb: Singh, Shri N.
Uikey, Shri M G,
Vekaria, Shri

Yadav, Shri R P.

NOES

Bade, Shri R. V,
Balakrishnan, Shri K.
Banera, Shri Hamendra Singh
Buanerjee, Shri S M,
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri § P,
Bosu, Shri Jyotirmoy
Gowder, Shri J. M,
Haldar, Shri Madhuryya
Joseph, Shri M. M,
Muishra, Shri Shyamnandan
Modak, Shri B K,
Mohanty, Shri Surendra
Mukherjee, Shri Saroj
Muruganantham, Shri
Narendra Sinh, Shri
Nayak, Shri Boksi

Nayar, Shrimati Shakuntala
Pandey, Shii Sarjoo
Parmar, Shri Blaljibhai
Pa‘el, Shri H M.

Purty, Shnt M S

Rao, Shri M Satyanarayan
Reddy, Shri B. N.

Roy, Dr. Saradish

Saha, Shri A K.

Sen, Dr. Ranen

Shamim, Shri S. A.
Sharma, Shri R R
Solanki, Shr1 Somchand
Vajpayee, Shri Atal Bihari
Vijay Pal Singh, Shri
Viswanathan, Shn G.

Yadav, Shri Shiv Shanker Prasad
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MR, SPEAKER : The result®* of the

division is ; Ayes 82 ; Noes 34,
The motion was adopted.

*The following Members also recorded their votes :
AYES : Sarvashri J. C. Dixit, Gotkhinde, P, Narasimha Reddy, Prabodh Chandra and

urushotiam Kakodkar -

NOES : Rajmata Kristna Kumari Jodhpur, Servashri Lambodar Baliyag, D. K_ Panda,

Biren Dutta and Gajadhar Saha,
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MR, SPEAKER : We now take up item
No. 4. Shrimati Sushila Rohatgi.

12.15 brs.

AGRICULTURAL REFINANCE COR-
PORATION (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROIIATGI) : S'r, I beg to move :

*“That the Bill further to amend the

Agricultural Refinance Corporation
Act, 1963, be taken into consi-
deration,”

The Agricultural Refinance Corporation
was set up in July 1963 for providing medium
and long term assistance to projects which
cannot ordinarily be financed by established
agencies such as the apex cooperative and
land mortgage banks, cither because the
amounts involved in each individual scheme
or project are very large or because the
period for which credit is necessary s
relatively long.

The Corporation was incorporated with
an authorised capital of Rs, 25 crores of
which Rs. 5 crores was issued and subs-
cribed by the Recerve Bank of India, State
Co-operative Banks, Central Land Mortgage
Banks, certain scheduled commercial banks
and the Life 1lnsurance Corporation, The
Corporation was also given by the Govern-
ment of India an interest free loan of Rs.
5 crores at its inception with a meratorium
of 15 years, The loan is repayable in 15
equal annual instalments thereafter,

The Corporation is authorised to raise
funds by way of share capital from its
members and loans from the Central
Government and by issuing bonds and
deben‘ures. It can also borrow money from
the Reserve Bank of India to be repaid
within a period of 18 months by pledging
its stocks, securities etc, Total resources
thus raised by the Corporation o fur amount
to Rs, 71.275 crotes: (including Rs. 19.525
crores raised from sale of bonds).

The Corporation was slow in gathering
momgntum, The situation has totally
changed guring the last three years. By
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the end of June 1967, Agricultural Refinance
Corporation had sanctioned only 15 schemes,
The number increased to 128,233 and 371
during the next three years, By 15th
October, 1970, this number has risen to 400,

There has been a consistent rise in the
financial outlays on the schemes refinanced
by Agricultural Refinance Corporation,

As on the 15th October, 1970, the Cor-
po ation had under consideration 193
schemes involving a total financial outlay of
Rs 22576 crores, of which Corporation’s
Commitment is likely to be Rs. 18909
crores,

It will be observed that during the last
3 years the Agricultural Refinance Corpo-
ration had disbursed Rs. 5,67 crores, Rs,
17.84 crores and Rs. 28 60 crores. Mostly
minor jrrigation schemes have benefited,
Land development, dairy, fisheries and
poultry are the other schemes assisted by
Agricultural Refinance Corporation.

Agricultural Refinance Corporation is
cxpected to disburse Rs. 200 crores during
the 4th plan period.

The Corporation’s need for funds has
increased. They have estimated their need
for funds in 1970-71 to be Rs, 50 crores and
for 1971-72, Rs. 76 crores  There is a limit
on the budgetary allocation and to the
amount of money which may be borrowed
by issue of bonds by the Corporotion,
Therefore, it has been considered desirable
that the Reserve Bank should be allowed to
lend money from the National Agricultural
Credit (Long Term Operations) Fund to the
Agricultural Refinance Corporation, This
is based on the recommendation of the
All India Rural Credit Review Committee.

In view of this, it is necessary to amend
section 20 of the Agricultural Refinance
Corporation Act 1963, and Section 46A(")
of the Reserve Bank of India Act. 1934,

There is another small amendment which
is necessary in the Agricultural Refinance
Corporation Act. In Section 2 (a) of the
Agricuitural Refinance Corporation Act,
“agriculture’ has been defined as in_cluding
animal husbandry, duiry farming, pisciculture



